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Government of Jammu and Kashmir
Public Works (R&B) Department

Civil Secretariat, Srinagar/Jammu
&k K

Notification
Srinagar, the 28" May, 2022
S.0. 261 .- In excreise of the powers conferred by section 10 read with
section 9 of the Jammu and Kashmir Registration of Contractors Act, 1950, the
Government hereby makes the following amendment in the  Jammu and
Kashmir Registration of Contractor Rules, 1991; namely: -

(i)  Inrule9, after sub-rule(l), the following proviso shall be added:-

wprovided that 68 Hot Mix Plant holders registered as ‘A " class
contractors to hold such contractors license registered upto
31.03.2022 shall be deemed to have been issued under these rules as

one time exception.”

(i)  Inrule 10, sub rule (1), for the words “shall be rencwable after every
financial year” the words “shall be renewable after every three
financial years” shall be substituted.

(iii) In rule 10, in clause ii(a) of sub-rule(l), for the words “Character
Certificate” the words “written model affidavit, as may be prescribed,
to be accepted provisionally till character certificate is issued or
character certificate” shall be substituted.

(iv) Inrule 10, sub-rule(2) shall be substituted as under:-
“(2) An application for renewal of registration shall be made to the

head of the Department in Form 11l and shall be accompanied by the
following fees:

i) Special Class Rs 12,000/-
ii) Class A Rs 7500/-
iii) ClassB Rs 3750/-
iv) ClassC Rs 1950/-
v) ClassD Rs 750/-
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Provided thint the Hot Mix Plant which have been exempled

under proviso to auh-rule (1) ol rule 9 ahall have 1o fultil ol the

x“mlnl formalities within o period ol six monthe from the date of
Esvnee of this notifieation,”

() I orale 10, after sub-rule (2) (e followlng, shall he ndded i sub-
rule(2a):- :

11} -" % ) . “, Vo , & " ‘
() the time period for renewal of contractor licence shall be

extended upto a period ol 31.05.2022 for financial year 2022-2023 in
online mode only.

Provided that all Licenses shall heneeforth through online maode

"

only.
By order of the Government of Jammu and Kashmir.

Sd-
(Shailendra Kumar) [AS,
Principal Sccretary 10 the Government
public Works (R&) Department

|’WD-/\I)M/l()8l?.()22-()2-l’W(R&ll) DEPARTMENT Dated: 28.05.2022
Copy to:

1. Learned Advocate General, J&K.

2. All Financial Commissioners (Additional Chief Sccretaries)
3. Dircctor General of Police, J&K.

4. All Principal Secretaries to the Government.

5. Principal Resident Commissioner, J&K Government, New Delhi.
6. Principal Sccretary to the Licutenant Governor, J&K.

7. All Commissioners/ Secretaries to the Government.

g. Chief I:lectoral Officer, J&K.

_ Director General, J&K, IMPARD.

10.Joint Secretary (Jammu, Kashmir & Ladakh), MHA, Gol.
11.Divisional Commissioner, Kashmir/ Jammu,

12.Chairperson, J&K Special Tribunal.

13.All Deputy Commissioners.
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